
4,  

CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO. /573/93 
T.A. NO. 

DATE OF DECISION 09-4-1999 

R .0 • Shah 	 Petitioner 

Mi J,H.Jathak 	 Advocate for the Petitioner [s 
Versus 

union of Inizia & ors. 	 Respondent 

Mr .E.N.Eoctor 	
Advocate for the Respondent 

CORAM 

The Hon'ble Mr. ?.Ramakrjshnan 	 S 	 Vice Chaj:rnan 

The Hon'ble Mr. J.S.sarighavi 	 S 	 1mber (j) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ! 
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R.C.Shah, 
11, Sundervan Society, 
Ashram Road, Usmanpura, 
Ahmedabad. 	 Applicant 

Advocate 	Mr.P.H. Pathak 

Versus 

Union of India, Through 
Chief General Manager, 
Gujarat Telecom Circle, 
Khanpur, 
Ahmedabad. 

Assistant General Manager, 
Gujarat telecom Circle, 
Khanpur, 
Ahmedabad. 	 Respondents 

Advocate 	Mr.B .N .Doctor 

JUDGMENT 
IN 

O.A.NO. 573/93 

Dt. 09.04.1999 

Per Hon'ble Mr.A.S.Sanghavi : Judicial Member 

The applicant challenges the order dated 07.11.1984 

passed by the Assistant Director of the Telecom, Gujarat Circle, 

Abmedabad re-fixina his date of confirmation from 01.03.1961 to 
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01.11.1962 and seeks direction that the respondents be asked to treat him as 

confirmed from 01.03.196 1 with all consequential benefits with 18 % 

interest. According to the petitioner, he had joined the service as Station 

Assistant in the year 1959 and he was confirmed as Repeater Station 

Assistant vide the order dated 19.02.1965 w.e.f  01.03.1961. He was 

thereafter placed in the selection grade scale of Rs.270- 350 w.e.f. 

05.11.1972 vide order dated 23.05.1973. However, without assigning any 

reasons and without giving any opportunity of being heard to the petitioner 

.the Telecom authorities had revised the confirmation date of the petitioner 

and his confirmation date was re-fixed as 01.11.1962. According to the 

petitioner this has resulted into loss of the benefits of selection grade which 

he would have availed of w.e.f. 01.03.1971 after completion of 10 years 

of the service. He was therefore constrained to approach the Chairman of 

the Telecom Commission, New Delhi on dated 30.12.1990 but his 

representation remained 	un- answered till 29.06.1992 when he was 

informed that as per the departmental rules he could have been posted 

substantially as RSA only after the completion of training and therefore his 

claim of posting substantially as RSA prior to the date of training was not 

tenable. The petitioner has therefore preferred this O.A. before the Tribunal 

seeking to set aside the order of re-fixing his confirmation date from 

01.03.1961 to 01.11.1962 and also seeking consequential benefits with 18 

°o interest. 

2. 	The respondents have resisted the application vide their reply 

contending inter alia that the petition is barred by delay and laches and as 

such is not maintainable . It is also further contended that the applicant 

appeared for the trade test examination in April 1961 and qualified for 

absorption from the date, the final result of which was declared on 
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16.10.1961. The DOPT, New Delhi had revised vide tl1eir letter No. 81-

25162- NCG dated 08.01 .1969, the date of regular appointment as RSAs 

was to be treated only after the completion of the training and not from the 

date of the appointment and as such the date of regular appointment as 

RSAs was fixed from 0 1.03.1961 to 05.11.1962. Thereafter again vide 

Telecom Directorate Communication's letter No. 5-59183-NCG dated 

26.09.1983 the date of appointment of all the qualified untrained RSAs 

trade test held in April 61 was modified to 01.11.1962. The applicant was 

accordingly informed that he could have been posted substantively as 

RSA only after completion of training as per the departmental rules and 

therefore his claim of posting substantively as RSA prior to the date of 

training was not tenable and the confirmation date re- fixed was properly 

fixed. 

3. 	 We have heard the learned counsels of both the parties at 

length and we are satisfied that this is a case which requires to be rejected 

only on the ground of delay and laches. It is settled position of law that a 

party who sleeps over for his right cannot be heard to say that he had not 

been heard and order is passed behind his back . In the instant case the 

petitioner knew right from the date of award of selection grade to him that 

he has been given the selection grade from 05.11.1972 and not from 

01.03.1971 as claimed by him in this petition. This order placing him in the 

selection grade of Rs. 270- 350 was passed on dated 23.05.1973 and is 

produced at Annexure A/5 . This petition is moved by the petitioner with 

the contention that had his date of confirmation not modified from 

01.03.1961 to 01.11.1962 he would have completed 10 years of service on 

01.03.1971 and thereby he would have become entitled to be placed in 

selection grade w.e.f. 01.03.1971. This contention of the petitioner *as no 
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merit can be seen from the very fact that this order placing him in the 

selection grade was passed as far back as on 23.05.1973. He had not 

challenged this order nohad he made any representation against this order. 

He has retired from the service on attaining the age of superannuation in 

November 1987 and till then he had not made any representation against 

the grant of selection grade to him. Further more the order re-fixing the 

confirmation date has been passed on 07.11.1984 and except sending a 

representation on 02.05.1985 and subsequently a reminder dated 

30.12.1990, the petitioner has not taken any action for redressal of his 

grievance. This O.A. is moved by him on 30.9.1993 i,.e. more than 9 years 

after the order of the date of re-fixation of his confirmation. It is quite 

obvious that this application suffers from the vices of laches and delay. 

The supreme Court has consistently laid down that where the government 

servant sleeps over the promotion of his junior or remains inactive for 

redressal of his rights, then he cannot succeed in his action. In the case of 

P.S. Sadashiv Swamy Vs. State of Tamil Nadu, reported in AIR 1984 SC 

2071 , it is laid down that where a government servant slept over the 

promotions of his juniors over his head for 14 years,then approached the 

high court with writ petition challenging the relaxation of relevant rules in 

favour of the juniors, the writ petition is liable to be dismissed in limine 

Such an aggrieved person should approach the court at least within 6 

months or at the most a year of the promotion of his juniors. 

3. 	 Thereafter again in the case of Malcom Lawrence V/. s 

Union of India, reported in 1976 SCC 155 it is laid down as under: 

" it is most essential that any one who feels aggrieved with an 

administrative decision affecting 	one's seniority should act with due 



diligence and promptitude and not sleep over the matter. Raking up old 

matters like seniority after a long time is likely to result in administrative 

complications and difficulties It would therefore appear to be in the 

interest of smoothness and efficiency of service that such matters should 

be given a quietus after lapse of some time." 

Again in the case of K.R.Mudgal & ors. v.s R P Singh reported 

in AIR 1986 SC 2086 it is laid down that the petition challenging the inter 

se seniority filed 18 years after issuance of first seniority list, the same 

deserves to be dismissed on the ground of ladies alone. 

Then in the case of Government of Andhra Pradesh Vs. 

MKarçenreported in 121() All India Service Lav journals, 14-

challenge to the seniority list was made after 13 years of the appointmetlt 
and the persons 	prejudicially affected by this claim were also not 

impleaded Rejecting the claim of the seniority, the supreme court laid 

down that the courts and the tribunals should be slow in disturbing the 

settled affairs in a service for such a long period. 

The ratio of all these decisions leave no room for doubt that 

even in the genuine cases if the party concerned has slept over his right 

then the settled position should not be disturbed. What the petitioner in the 

instant case has sought is to change the date of his confirmation from 

01.11.1962 to Ol.O3.1961.Thjs would not only affect his own conflrrnatjoll 

date but would also Prejudicially affect the rights of several other 

employees who were given the selection grade along with him and who 
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were recruited along with him Significantly the petitioner has not joined 

the persons who would be adversely affected by this order and therefore 

also this petition cannot be allowed. We have nC hesitation in coming to 

the conclusion that the petition is barred by delay and laches and deserves 

to be rejected on this ground alone. Hence the following order. 

Order 

The application is rejected without any order as to costs. 

P 

A.S.SANGHAVI 
	

I V.RAMAKRISHNAN 
Member UI 
	

Vice Chairman 

SSN 
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IN THE C2NI'RhL ? IINIrRLIVE TRIBNL AT 
2I-EDAa1J. 

OREGINhL APPLIcTIYN NO.OF 1993 

R.C. shah 	 • .pp1icant 

Vs. 

Union of India 	 . . Respondents 

I N D E X 

Annex. P a rti cul a rs pae. 

- M.:rto of the application 1 to 	) 
Copy of the circu1a 	issued / 7 by the Director General 
Dt. 	31-7-62 
Copy of the Extract of the 

1 

rolevant list 
A/2 Copy of the letter dt. ) 	( 

7-1 1-S 4 
A/3 Copy of the repre  

dated 2-9-35 
A/4 CoDy of the minutes of / dtd-12-1-67 
A/5 Co y o f the promotion 

order dt. 23-5-73 and its ¶ 	C 	3) 	1 
modification dt. 5-7-90 

A/6 Copy of the a-opeal dtd. 
'- 

30-12-90. 
A/7 Copy of the latter dated 

24/29-6-92 
A/8 Coy of the letter dated 

2 9-7-93 

0-0-0-0-0-0-0-0-0_0_004 1 
DaLe - 
Ahmedabad. 	 ( 

Advocate for applicant. 

0. 

J. 

 

 

 



I N THE CENTRAL 2  iiI NI STRATI yE TR.I BUNAL AT AU4 EDABAD 

ORIGINAL APUCATION NO. 	 O' 1993 

Applicant 	 R. C. 5hh 

11, Sundervan Society 

'shram Road, Usmanpure 

Aim ad a oad -14 

espondents 	 : 1) Union of India 

Notice to be served through 

Chief General Fiaflager 

Gujarat Telecom Circle 

Khaflpur, Ahmadabad 

2) Asstt General i4anager (Staff) 

1 ujerat Telecom Circle 

FZhanpur, Abmedabad 

Order under challenge 	: Inaction on te part of the 

respondents to correct the 

seniority of the applicant 

after the decision by the 

General Naflager Telecom about 

correcting the date of 

confirmation of the applicant 

and the decision of the Asstt 

1irecr Telecom (Staff) for 

General Naflager Telecom 

changing the date of confirmation 

of the applicant vide his 

letter dt. 7.11.84 and the 

oral reply by the respondent 

No.2 with regard to modification 

of correct date of cord irmation 

of the applicant pursuance to 

his letter dt. 29.7.93 when the 

applicant has attended his oftice•  

2/- 
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IV. Jurisdiction 
& V. 	& Limitation 

The applCaflt declare that 

the subject matter of this 

application is within the 

jurisdiction of this Tribunal 

and limitation prescribed 

under sec. 21 of the  

Aiiinistrative Tribunal Act. 

VI. 

That the present application is required to be filed 

aclainst the total arbitrary exercise of power by the 

respondents changing the date of confirmation of the 

applicant i.e. from 1.3.61 to 1.11.62, without giving 

any opportunity of being heard to the applicant and 

even after the correct facts were oointed out to the 

General Manager in the meeting of the union to correct 

the date of confirmation of the applicant, the same 

is not implemented. The said action on the part of the 

respondents is in flagrant violation of principle of 

natural justice and fair play and being arbitrary and 

discriminatory, violative of Art.14 & 16 of the 
	

OF 
Constitution of India. 

It is submitted that the applicant has initially 

joined the service of the respondent deptt as Operator 

at Surat in 1948. That the applicant was promoted to the 

post of Repeater Station Asstt as officiating from 

July'57. It is submitted that in the year 1961, the 

respondents have conducted the trade test for the post 

of Repeater Station Asstt and the applicant was found 

successful in that trade test. That pursuance to the 

circular issued bythe Director General Post & 	legraph,New Delhi 

vide letter dt. 31.7.62, it was decided that that officiating 

Repeater Station Asstt who qualify in the first trade test 

from the post of Repeater Station Asstt held in 1960 

. . 3/— 
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be treated as oistinct group of recruitees and tneir 

seniority be fixed below 1959 recruitees and above 1961 

recruitees. Qopy of the circular issued b the Director 

General dt. 31.7.62 is annexed and marked as flneg_' 

to this application. 

3. it is submitted that the important aspect of the matter 

is that it was the first trade test when the a1icant was 

sent for the test which was conducted in the year 1961 as 

there was no sufficient PSA staff were available and all 

Dersons cannot be trained in one beach . That there were 

certain officiating RSA satisfactorily workinn for more than 

1 year and therefore it was decided to send for trade test 

of SA to such ofticiating employees first and the aualified 

employees will be given date of confirmation between 1959-61. 

That as pOr the abovementjoned letter, whosoever pass in 

the first trade test, his seniority is required to be fixed 

bClow 1959 recruitee and above 1961 recruitee. As per that 

letter of Director General, the confirmation was awarded 

to the apLlicant vide letter dt, 19.  2.65 issued by the 

office of the Postmaster 	neral, Bombay Circle, 30mbay. 

The applicant is at Sr.No.6 in the said list, 2xtract of the 

relevant list is aflfled and marked as nneu A/i to this 

application. It is submitted that subsequently the office 

of the General Manager, Thlecommuriicatjon, Gujarat Circle 

has vide his letter dt. 7.i3..84, issued a letter revising 

the seniority of the employees whereby the date of 

confirmation of the applicant was changed i •e, from j•3•61 

to 1.11.62. Copy of the letter dt. 7.11.84 is annexed ar 

marked as arieZjUe 	to this application. It is pertinent 

to note that before affecting the said change, the General 

Manager Telecommunication, Guj. Circle ha not given any 

opportunity of being heard to trie aoplicant and therefore 

A • 
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the applicant has made immediately a repreSefltat]Ofl 

to the respondents informing that it is a gross 

injustice to him and therefore the same is reGuired 

to be rectified. Copy of the representation made 

by the applicant dt. 2.9.85 is annec1 and marked as 

Annexu_ 	to this application. 

4. It iS submitted that the said item of changing 

of the date of confirmation and revising the seniority 

of the employees and particularly of the applicant WCS 

taken up by the union and negotiation was going on 

with the respondent administration. That in the 

negotiation meeting with the union, item No.8602 

per pertains to the applicant and the decision was taken 

by the General Manager to rectify the mistake and 

issue suitable order in light of the earlier letter 

in favour of the applicant. Extract copy of the minutes 

dt. 12.1.87 is anned and marked as Annexure A/4 

to this application. It is submitted that the said 

decision was not implemented by the respondent 

authorities and therefore the union has after three 

months, reminded on 28. 4.87 recuesting to implement the 

decision of item No.8602 with regard to irregularity in 

confirmation of the applicant. It is submitted that in 

between the respondents have issued the order of promtion 

of higher selection grade. The applicant was at Sr.No.8 

and his date is shown as 5.11.72. That the said orders 

re revised by the respondents vide order dt. 5.7.90 

ie after the decision of the General Manager in 

aboveme ntioned item with the union. cpy of the promotion 

order dt. 23. 5. 73 and its modif icatiori dt. 5.7.90  are 

annexed and marked as Annexure A/5 to this application. 
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It is pertinent to note that in the said order dt. 23.E.73 

it is specifically pointed out that the post.of selection 

grade was sanctioned and available vacant with PhG, hmedabad 

from 29.3.71 and the applicant has also completec 10 years 

of service oni. 3.71 and therefore there was no justification 

to deny the applicant of the benefits of higher selection 

grade on completion of 10  years from the date of his 

confirmation. 3ut unfortunately, the respondents have tacen 

the decision ax parte regarding changing the date of 

confirmation of the applicant and the other employees ano 

therefore the injustice vas done to the applicant. 

S. It is surrnjtted that on one nand the rescondtenrs have 

not taken care to implement the decision in the union meeting 

by the Getieral Manager and on the other hand, by modifying 

the order of giving the selection grade to the applicant, 

the date was changed for 5 days. That aggrieved by the 

said decision and arbitrary ercise of power by the 

respondent authority, the applicant was constrained to 

app roach to the Chairman, Telecom Conmission, ancflaE Ohevan, 

Ne Llhi vice letter dt, 30.12.90. Copy of the appeal 

o the applicant dt. 30.12.90 is annexed and marked as 

to this application. That in the said apal, 

the applicant has pointed out all the relevant aspects 

of his service and the decision taken with regard to thc 

tirst candidate who has passed the first trade test etc. 

That after the appeal of the applicant, the AsStt General 

hanager, Ahmedabad, has also sent a letter to the Section 

Officer, Personal Grievance, tptt of Telecom, New Delhi 

vide letter ht. 24/29.6.92, Oopy of thdch is annexed and 

marked as 	 to this application. That thereafter 

several reminders were sent by the applicant recuesting to 

61-cic4e his case. It is submitted that in the meantime 
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the applicant has retired from service with effect 

from Nov. 1 87 but he was agitating his grievance 

and the injustice done to him by the respondents. 

That ultimately, the Asstt Director Telecom (Staff) 

Gujarat Circle, Ahmedabad has addressed a letter 

to the applicant on 29.7.93 informing the applicant 

to see personally to settle the issue with regard 

to the injustice done to the applicant for promotion 

as selection grade aSA. That with the letter 

dt. 29.7.93,two otr letters dt. 9,1.92 

and the lVference which is annexed 	as 4NNX. A/7 

were also giien to the applicant. Copy of the letter 

dt. 29.7.93 is annexed and marked aseue_AJB 

to this application. 

6. It is submitted that pursuance to that letter 

dt. 29.7.93, the applicant has approached to the 

Office of the Aggtt Director Te lecom (Staff) and 

has discussed tL6 issue. That the applicant was 

orally informed by the Dy, General Manager Telecom, 

Abmedabad, that to do the justice to the applicant 

and to revise the earlier order are not within the 

jurisdiction 	 of his office, 

and it can be done only by the Director of rrelecom, 

New Delhi and therefore the applicant has to wait 

till the decision from the and of the Director of Telecom, 

New Delhi. 	That the applicant has requested him to 

give such writing to eable him to do the needful in the 

matter but the same was refused by him and therefore 

the applicant has to approach to this J-bn 1ble Tribunal 

by way of this application against the total arbitrary 

and discriminatory treatment by the respondents in fixing 

the date of confirmation of the applicant and fixing 

the same without any justification and without giving 

19 



S 

	 9-- 
:  

an opportunity of being heard to the applicant and therefore 

the same is required to be quashed and set aside and tha 

apolicant is required to be considered as oonfird with 

effect from 1.3.61 and pursuance to that the apclicaflt is 

required to be granted all consequential benefits. 

7. It is submitted that the impugned decision on the part 

of the respondents changing the date of confirmation ofthe 

applicant from 1.3.61 to 1.11.62 is ex facie arbitrary, 

illegal and re0uired to be set aside because before passing 

any adrSe order against the applicant, it is t 	duty 

and obligation on the part of the respondents to follow 

the principle of natural justice and Lair play. That the 

respondents have not given any opportunity of being heard 

to the applicant before changing the date of the applicant 

whiäi adversely affect the seniority, pay and pension 

benefits of the applicant nor there is any justification 

available to the respondents for the same and therefore the 

decision of the respondents changing the date of contirmation 

of the applicant is required to be quashed and set aside 

and the respondents are required to be directed to consider 

the applicant as confirnd from 1.3.61 ie the origbal 

date and grant all consequential benefits with 18% interest. 

B. It is submjtd that so far the date of confirmation 

of the applicant is concerned, the same was rightly fid 

i.e.  from 1.3.61 as perthe order of Director General 
as 

Post & Telegraph, New Delhi. That the applicant has 

cualified in the first trade test for the post of Repeater 

Station Asstt, his seniority is required to be fixed below 

the recruitee of 1959 and above 1961 recruitee. That the 

first trade test Was conducted and the applicant has 

qualified in that trade test and at that time, the applicant 

Was officiating as Repeater Sttjon Assistant. Therefore, 
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as per clause 1 of Amnx. 1At  the con±irmat ion date of 

applicant was rightly fid and there was no necessity 

or justification for changing the sathe by the 

respondents subseqriently. 

9 Itjs submitted that as stated above after 

issuance of the order of changing the date of 

confirmation of the applicant, the applicant has 

pointed out all the details to the respondent 

authorities and it was a clear case of non application 

of mind and being legal malafide, violative of 

Art. 14 & 16 of the Constitution of India. It was 

clear'y pointed out by the uion to the General 

Manager in the meeting and the authority oncerned 

was convinced and decided that the date of confirmation 

of the applicant is required to be modified. 

But unfottunataly, thereafter reason best known 

to the respondents, the decision is not implemented 

and therefore the applicant has to approach to this 

Hon'ble Tribunal by way of this application. 

10. It is submitted that lastly after the detailed 

representation of theapplicant, the applicant was 

called by the respondent No.2 for settlement of the 

issues which are raised by the applicant with regard 

to date of confirmation of the applicant. That the 

applicant has personally met the respondent No.2 

and he was aware about the case of the applicant. 

Therefore,he informed the applicant e:Lther the 

grievance of the applicant can be resolved by the 

Directorate or by the Hon'ble Tribunal, he has no 

authority correct the mistake with regard to the date 

of confirmation of the applicant. That the applicant has 

requested him to either send a detailed letter to the 

9/-. 
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i)irectorate and/or give vitten order to the applicant 

but unfortunately the same is not given to the applicant 

and there is no remedy available to the aplicant 

except to approach to this Hon'ble Tribunal by way of 

this application. 

11. Looking to overall circurstances of the case, the 

applicant is having strong prima facie case in his favour. 

The balance of convenience is also in favour of the applicant 

and admittedly the confirmation date of the applicant was 

changed wIthout offering him an oDportunity of being heard 

and without following any procedure of law and as there is 

no justification the se is required to be set aside. 

That the applicant has retired from service and therefore 

the change in the date of confirmation will affect the 

arrears paid to the applicant and the future peflsioriary 

benefits of the applicant and therefore also the interim 

relief prayed for in the application is required to be 

granted in favour of the applicant, 

vii. ielj f 

In the abovemantioned facts and circuiistances of the 

case, the applicant pray that : 

The i-bn 1 bla Tribunal be pleasea to Qaclara the impugned 

action on the part of the respondent authorities 

changing the date of confirmation of the applicant 

i.e, from 1.3.61 to 1.11.62, as arbitrary, illegal, 

unconstitutional and be pleased to quash and set aside 

it anc direct the respondents to consider the applicant 

as oontined from 1.3.61 and grant all consequential 

benefits with i3  interest. 

Be leased to declare that as the applicant was aualified 

at the first trade test his confirmation from 1.3.61 

a 
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is correct and direct the respondents to treat 

the applicant as confirmed as RSA  from 1.3.61 

and grant all consequential be rfits with 

18% interest. 

Be pleased to declare that there is no justification 

available to the respondents to change the date of 

confirmation of the applicant and therefore it is 

the case of riot-i application of mind and set aside 

it and direct the respondents to grant all 

cotlseGuential benefits to the applicant. 

Any other relief to which the Hon 'ble Tribunal 

deems fit and proper in interest of juttice togethwr with cost. 

(A) Pending admission and final disposal of the application 
be pleased to direct the respondents to consider 
the applicant as confirmed from 1. 3.61 and 

fix his pension accordingly. 

(:8) Be pleased to direct the respondents to consider 

the case of the applicant and place the reason 
o rde r be fo re the Han' bi e I ribunal WI thin 15 days. 
in interest of justice. 

(C) Any other relief to which the Hon'blelribubal 
deems fit and proper in interest of justice 

together with ost. 

IX. The applicant has not filed any other application 
in any court including the Hon1  ble supreme Court of 
India with regard to subject matter of this application. 
The applicant has no other alternative,  redy available 
except to approach this I-Ion' ble Tribunal by way of this application. 

X. Details of Postal Order 2 

Postal Order No. e c,  I Th 	ated\ \c 
Issued by 	 runt of s 50/- 

xl • An index in diplicate containing the docurrnts 
is produced herewith. 

XII. List of enclosures as per above index. 

Date; 

Ahrrdabad 
H. 	a thak) 

2dvocate for the applicant 



VERI Fl CAON 

I, Shri Ratilal Chunilal Shah, adult, residence of 

Ahmedabad, do hereby verify that the contents of pare 1 to 12 

are true to my personal knowledge and I believe the sane 

to be true auo that I have not suppressed any material fact. 

Date 
	01q /9 

Ahmedabad  

I 	 A 



nnexure 'A 

Copy ot Communication No.B1_25/62NCG dated 

31st Uuly,1962 from the Director General, Post 

& Telegraphs, New Delhi to all heads of circles 

Sub : Seniority of Officiating Repeater 
Station Assistants who qUalify in the 
Trade Tests held in 1960 and 1962 

It has been decided that the Officiating Repeater 

Station Assistants who qualified in the First Trade Test 

from the post of Repeater Station Assistant held in 1960 

he treated as a distinct group of recruits and their 

seniority be fid below 1959 recruits and above 

1961 recruits. 

Those who qualify in second Trade Test held in 

June 1962 should be adjusted against the vacancies 

reserved for departmental candidates of 1961. If number 

who qualify is in excess of the departmental quota 

suitable reduction may be made in the departmental quota 

in the next recruitment. 

ndorsed by .PMG  Am. vide his No. 6-47 dated 

at Abmedabad the 31St Aug. 1962. 



Annexure- A/i 
I1WIAj P0;tjj 

0FICE OF TUL POJA TER GNRAL, 3Oi3AY CIL, B0BAY-30 (I3) 

Merro No: - A-25/.L. 	dated Lt 1301Tbay the 19th Februar 1965- 
liagha 1$ 

The following temporary Repeatcr Station sistants are 
hereby subtanti\/e1y apointad a. R.S. s. wit-  effect from the 
dates andtin the oosts shown ag.inst them. 

SL. Name of the Date of 
--------------------------------------------------------------------------- 

Date of Particulars of the pos Official Ap>oint confirma 	against which 	nfj- ment tion, rnd 

 Shri G.. aao 19-5-55 1-3-58 P.t.G. By. NO.RE-40/Mjsc. 
XII/ 4/ 4O3_F dtd 11/10/58,  . •. •QO... 

 . . •.do. . 
 Shri 	lodi 3-11-55 1-3-60 Y. 

/Misc./XiV/43/352 dt. 
13.5.60. 

51. ..do.... 
52. P.M. Munshi 26-9-57 1-3-60 ----do----- 
55. V.0. Phade 6.3.57 1-3-60 P.M.G.By.No.- R-40/isc 

/)aV/41/351-F dtd. 13-9-60. 
60.. ..do... 
61. R.C. shah 25-8.-57 1-3-61 P.M.G.By. No.RE-40/Mic./ 

xv 6/858-F dtd 23-3-51.  . •.do... 
 J.J. Oza 8-2-63 8-2-63 R-40/Misc. 

XV/b/858-F/dt. 27--61. 
97. . ..o. . 

d/_ K.V. paman 
( K.V. P.aman) 

Director of Telegraphs. 
B 0 M 33 A Y. 

No: - E-50/xIII/l1l 	dated at Ahmedabad the 24th Feb. 65. 

Copy forwarded to : - 
The ;.sstt. ngineer, Long iJistance Ahrcdabad/surat. 

with spare copies for information and coamunication to the 
C)fficlals concerned. 
S.D.C. Phones. Ahmedabac5,.. Telegraphs. Baroca with 
spare copias for information and cortuunication to the official 
co nc mci. 
H. 	 OfLice .hmedbao for necess-ry action. 
Personal files of the officials concerned. 

(c>) -82 File 

cL 



IndiLn Poets Jnd Telegraphs Department 
Office of the General Mariaqer TelecommunicatiDns 

ujarat Circle, Ahrnedabad-380009 

Ilerno No.SF.4/Confm./73/44 	dt. AM the 7.11.1934 

In accordance with the instructions contained in DG P&T 
ew Delhi letter No. 5-59/83-NC3  dtd, 26.9.1983, the General 

Manager Telecommunications, Gujarat Circle, ithmadabad, 
is pleased to re-fix the seniority of the following Transmission 
ssistflts, as shown against their names. These RSs vere 
untrained approved departmental candidates as on 1.11. 1962 
on the basis of examination/selection held in 1961 and 1962. 

These TA5 are treated as having been appointed as 
on regular basis with effect from 1.11.1962. Their seniorit\ 7  
is ref ixed accordingly and they would be eligible for all 
the subseauent benf its based on their revised seniority, 

Si, G/List  Revised Name Dt. of Revised 	Re- 
Na. No, 3/LiSt appoint- date of 	markE 

198o No, ment appoifl- 
tme nt 

(1) (2) (3) 
------------------------------------------------------------------

(4) (5) (6) 	(7) 

-tflt 
1. 9 9 Shri P.M.Hunshi 5.11.62 1.11.62 
2, 11 11 " N. 1'. 	Thawani 5.11.62 1.11.62 
3. 12 12 to  K. T. Noticewala 6,11.62 1.11.62 
4. 13 13 It R.D. Bhatt 5.2.63 1. 11.62 
5. 14 14 U  d.C. shah 5.11.62 1.11.62 
6. 15 15 of  J.J. Oza 5.11.62 1.11.62 
7. 17 17 o f P.U. 	Dsj 5.5.63 1.11.62 
8. 13 18 it 

 H. G. 0 za 5. 5.63 1. 11.62 
9. 20 20 If J.M.Vaghela 13.8.63 1.11.62 

3.2 Be gi tine n t 

1. 21 21 dhri J.. 3arodawala 6,8,63 1,11.62 
2. 22 22 " L.S. lanki 6.8.63 1.11.62 
3. 23 23 If H.V. ave 6,8,63 1.11.62 
4. 24 24 " K.O. eeda 6,8.63 1.11.62 
5. 25 25 t o M,K, Nadotaria 6,3.63 1.11.62 6, 26 26 of D.M. Pandya 6.8.63 1.11.62 
7. 32 26-A of JS  SDmani 13.8.72 1.11.62 

sd/- 
Asstt Director (Staff) 
for General Manager Telecom 
Gujarat G'ircle, 	medabad-9 

Endst.t\b. LAM/E_6/ dtd- AM 	the 14.11.1984. 

copy to 	A. 	Carrier, Ahmedabad with 5 spareoopies,for commun 
ication to the officials concsed, 

A.F. LD Baroda uih 4 spare cop es, for communication 
to the officials cancer ned. 

A.E. LD Rajkot with 4 sara copies, for communicatio 
o the officials concsed. 

11  
.j. .:. , L/D,., Ahmedab5d. 



in ne ure  

R. C. Shali 
(1 • 	 '1 	1 b...i.A. i-cimeoabad 3. 

C/o A.E. Carrier, Ahmedabad 	 Dt. 2.9.85 

To 
The General Manager, Telecom, Gujarat circle 
Ahmedabad 33oo09 

(Through : (1MM Lmba ) 

sub : Irregularities in confirmation to 
Promotion in service - case of 
Shri 0C.  Sh, SGTA, Ahmedoad 

ef : GvIT GUJ Circle Abad No,s 
4/Co ft rm/7 8/44 dt. 7. ii.  84 

5-4/11/V dt. 23.5.73 

Respected Sir, 

I, the undersigned, submit few lines for due consideration 

and natural justice. 
41 

(1) I was confirmed as RSA w.e.f, 1.3.60 and may pay was 

fid by D.E.T. AM Nos. E.81/corr/VI/170 dated 5.11.65. 

I do not understand how I  have been shown appointed 

on 1.11, 6 2/5.11.62 (rf. Your orders 5E4/confirm/78/44 

dt. 7.11.84) when I was working offg. R.S.A. w.e,f, 

July 1957. 

Kindly look into matter and modify your orders and 

entry in my service book. 

Since I was confirmed as RSA Dn 1.3.61 I was qualified 

for due promotion and I-IIvIG Ahmedabad has sanctjorred four 

ermanent posts in SA cadre on 29.3.71 (ST.13/422 at. 

29.3.71) Your office had issued orders on 23. 5. 1973 

(5.4-II/V dt. 23.5.73 of PMG Api) late, due to the reason 

of administration best known to your good office. This 

orderswre effective from 5.11.72 instead of 29.3.71 

prior to this. 



:2: 

I was consequently notified on 5.6.73. Thus I got a 

good loss due to late issue of orders for S.G. appointment, 

in pay fixation on account of 3rd Pay Commission award 

(ef±ective from 1.1.73). 

Our RDT By office has modified pay fixation orders 

(vide No. RD/0/300j./70 dt. 5.12.73)  effective from 

7.2.73/22.7.73. Thisis also causing injustice, had I 

got SGRSA post on 29.3.71. 

In addition to above irregularities, I  received your 

orders vide your GIT4 BY NO, Vi/GJ/3o48/28/l365 

which is wrong. I request you kindly look into the 

matter and award justice at the earliest. 

Soliciting your assistance. 

• 	 Yours•fai.thfullv. 

sd/- 

'(. C.  Shah) 

Eflcl, Mrox copies of 
1) DET AM NO. E-81/Corr/VI/170 dt. 5.11.65 

I I 	PMG AN NO • SE- .. 11/V dt. 23. 5.73 

4ILt12 



ure 

ovarnment of India 
Department of e1ecosuunications. 

O.fice of the General llinager Te1ecoriuniij0 	Gujaret irc1e Ahmedabd- 330 009. 

AIaiJE3 OF SOUR 11011fHLY iBErII0 HILJ Q. 12.1.87 
'ITii IAtA._IYA UiI3N 

The following ware present - 

	

drriinistrative side 	 U nion Re2senta tiVC s 

	

1. Shri h.P. 1a:e. GiT A' bed. 1. Sri N.0 • Chunar c/p. 	U III. 

	

2.•Shri 3.. akar. i(A) 	2. 	p..Roa1 c/8 BTETJ- 
A' bad. 

" G. Thiagarajan, cAO ' 	3. 
S.P. Jaisinghani 	3• U  N. 	Dave, c/s. iiicu- c/p 

AGA(s)& (R) 	 A'bad. 
:irs. h4ercy B. Joseph. 	4. 	' H.:. Yadav. A/S. :117U- 

ADI(A) 	 LS Sr. &D'. 

The G.::. Telecom welcomed Eli the Union Ofice BEarers 
tat th2 the Four :onthly Yieetinç, and dicussion on the aenda items 

started. 

8602 : Irrojties in confirmation of 1'iAs iflU'.Circie ; 

	

The cees of /uari 	unah clud 	nunshi tAs 
of JT hseoaoed were examlned in the. light of DO's instructions. 
After persuing the D" s instructions, the 6k Telecom decided 
that the orders are applicable to these i?0AS who are appointed 
during the period 1060161 and not Lo those who are appoibted 
prior to that. Accordingly suitable rrodifioation will be 
issued. 

8701 : Raf'asal of meeting to the a ecretary BTSU.III TIL 
i3aroua 

The T.D.A • bOrowa ha:s agreed to gie regular meetings. 
Itdm c1od. 

	

8702: ilon-installation of 	position and over loadin0- 
a a wo1nastaff atVacaliT:xchan5e. : 

Estimace is sanctioned for one L:gT and o/o r43 
position. The ci elacom desir€ d that commissioning of 
board may be expedited. Justifiction of saditional T.Os 
will be examined after commissioning of the board. 



- : 2 :- 

8703 s 	Abnormal delay in reimbursement of 1/3i11s of 
stff - 

The medical treatment caae of. Shri K.. Parmar. 
s.s.(o). 0/0 ME Baorda, being on indiidual, iteM is beyond 
the puieW of the union. 

Item not admitted. 
Un fair labour practice by SDOTArnreli 

8704 : 	smt. ,li•:abeñD. satapara. is a part tiit Sweeper 
but she has been ordered to workor 8 hours per day. 
parttima sweeper is not supposed to work for 8 hours/day. 
The G.M. as.ured that the case will be examined in det. i1, 

8705 	uspension of protttional avenues for posting in 
the cadre ofCable Jointers and L.Is. 

The local officiating arranernents in short torns 
vacancies can be gin at the discretion of the Divisional 
Heads, but they ceneot be forced to make local officiating 
arrangemante in each and every CC eC. If the oficials ordered 
on proflotion after holding of LC refuse to accept the 
prorrotion. reusa1 is normally accepted & in the resultant 
vacncies the locl officiating chances can be given. 

8706 	Prot'otional orders for Lh to C/S and si to LI 
-- 	against posts lying vacant duo to retirement,' 

death/resignation etc. 

The DPC for proiaotion of S.Is to L.Is will be 
held in Feb. 1 87. For filling up theposus of Cable Jointers, 
if any àf officials havng been selected and trained as Cble 
Jointer is available, he can be absorbed imnediately. as we 
have same vacancies in some of the unite. The union promised 
to furnish the details of candidates trained as Cable Jointer 
and awaiting regular appointment. 

( D.H. APT2 
Asstt. General Manager (S.). 

Gujarat Circle. 
hmedabad-9. 

No. ; u-33/M/29 	Dated at 7 •1-9. the 5th Feb.1 87 

Copy forwarded to - 

1. 	Shri P.Q. goal. Circle secretary, vrU cl.III. 
A-21. P&T Co.Op. housing society. Opp. Vastrapur 
ailway Station vVejalpur. Ahmedabad-51. 

2 • 	The Director Telecom. Ahmedaba6/L3aroda-gajkot. 
3 • 	Tele corn Die trict Manacer. Baroda/Raj kot/Surat. 

c 
Sr. PAto G'i/PPL to ]JG.1(A)/(P)/ 
Circle 0rice. Ahmedabad. 



rrn exu 

INDIAN POSTS & TiLGRAPH DPAR'II4ENT 

OFiI C OP Th POStMAS1E GNRAL, GUJARAT CICL , 

Memo No. G4-11/V dt. ?imedabad 20  the  23.5.1973 

On recommendations of the Departmental promotion 
committee, the following repeater station assistants are 
hereby appointed as Selection Gradepeater Station .-ssistantS 
in the scale of 	270-10-290-15-350 with effect from the 
dates, and against the posts noted against their names :- 

Si. Name of R.S.A. Name of Date from Post against 
No. Unit whithapp- which apoi 

ointed as nted 

 Shri N.L.Manchharamanj A..Carrjer 8.6. 1972 Ost fallen 
medabad vacant due to 

confirmation 
of Shri R.P. 
Dave as 

 J.B. i1odt -do- 2.6.72 Post fallen 
vacant due to 
the confirma- 
tion of Shri 
H. H,.Meht3 
as 	.S. 

 " 	P.M. i1unshi -do- 5. 11. 72 Post fallen 
vacant due to 
confirmation 
hri M.P. 

Thaker as 

4. H 	V.G. Phadke .E. 	Long 2.6.72 Post fallen 
iJist.Suret vacant due to 

conf irruat ion 
of 	hri 
Oliver as 

5 N.T. Tharani DET. 1.6.72 PMG Bombay 
3havnagar No. RA 	97/6G/ 

SA 2 at. 
15. 6.72 

 K.T. Notiawala A.. 	Long 6.11.72 PM.'.3. 	ith 1 Q 

iJist. Surat No. 	st. 13-4-2 
dt. 29.3.71 

 •• 13hatt DiT Rajkot 5.2.73 do 

3 " 	R.C. Shah AE Carrier 5.11.72 -do- 
Abme dab ad 

 J.J. 0 za A.. 	Long 5.11.72 
DiSt.Rajkot 

 "G.H. Jiandani DT 15.11.71 Post fallen 
Jamnagar vacant due to 

off iciat ion 
of Shri T.S. 

Vyas as Es 
w.e.f. 15. 11.71 



Shri G.H.  Jiaridani is, appointed as S.G.R.S.A. on 
purely officiating capacity in the post fallen vacant 
due to officiation of Shri T.S. Vyas as Sng. Supervisor 
He is liable for revertion to his original post of R.S.A. 
in case Shri T.S. Vyas becomes S.G..S.A. 

sd/- 
Director of 1legraph 
Gujarat Circle, 
Ahmedabad-380020 

copy for information and necessary action to : 

The Ragional, Director Telecommunication kJestern 
Region C.T.O.  Compound Ebmhay-1  with 10 spare copies 

The Asstt Engineer Carrier C.T.O.  Compound Ahmedabad-1 
with 4 spare copies for the officials. 

The Asstt Engineer Long Distance Surat with 
2 spare copies for the officials. 

The Asstt Engineer Long listance Rajkot with one 
spare copy for the official 

5, The D.E.T.  Bhavnagar/Jamnagar/Rajkot with one spare 
copy for the official. 

The A.C.  Tlecom Accounts Ahmedabad-9 

The D.E.T. Ahmedabad-380009. 

sd/- 
For PoS tm S te r Ge rer a 1 
Ahme dab ad-380020 



Annexure- A/5(1) 

DtMCNT OF ELEO0Mi4UNI C-T IONS 
QICE OF THD CIF GCNifAL MANJDR. GUJARiT 

It  LEO11'. CIRCLE. NMEi1DAJ- 380 009. 

Meiro No. 8taff-4/Conf/78/F dated at AM-9 the 5th July 1990. 

In acrdaric 	ith the in--tructiohs contained in 
D.G. P&T Ne; Delhi lettar No. $ 5-59/83-NCG dated 26-9-83. the date 
of apointent of the following Transmission Assistants was revised 
to that of 1-11-1962 and also they are made eligible for all 1enefits 
based on the revised dte of appointment. h.rafore. the Chief General 
Manager, Gujart Telecom. Circle. Ahmedabad-380 009. is pleased to 
issued the revised order poraoting the following ri.A.s  to SG T.As 
with effect from 1-11-1972 s 

sl.rQ. Name of T.A. Revised date of SG T.A. 

 8hri P.. unshi 01-11-1972 
 if N .T. Thawani - 	do 	- 
 it K.T. Noticewala - 	do 	- 

4 U  R.B. Bhatt - 	do -- 
 " R.C. hah - 	do 	- 
 " J.J.Cza - 	do 	- 
 " P.U. Desai - 	do 	- 
 " H.G. Oza - 	do -- 
 " EJI.M. vaghela - 	do 	- 

 J.R. i3arodawala - 	do 	- 
 L.8. olan}ci - 	do 	- 
 " N.y. Dave - 	do 	- 
 i.O. eeda - 	do 	- 
 U z• Nadotaria - 	do 	- 

They are eligible for all the benefits based on this 
r 	 orQer.  

( D.H. APT1' ) 
stt. General Manager (5) 

0/0 C.G.M.T. Ahmedabad-9. 

Copy forwarded for information & necss:y action to 

hri 5.N. Anand. section Otiicer (NcG), D.O.T. 
NOw Delhi-hO 001. 

Jith reference to his Lt. No.5-59/83-1.,-OG 
dated  

	

2. 	The 	.u. 

Lhe 'i .D.. Nadiad/Mehsana/Junaadh/Dulsar,h3havnagar/Ehuj. 
T..E. Amreli/Jaragar/Godara/Dharuch/palanpurHirnatnar 
Surendranag r 

	

5. 	The C.G.M.(;L) Teephone House Prahhdevi. Bombay-28. 
;ith reference to his No. E-3/GJ/B9-90 dated 

2-5-90. 
C D. H. APT. ) 

Asstt. Gen5ral Ianager (s) 



Anriexure A/6 

REMINDER - No 	
30-12-1990 

From : Shri. R.C. Shah 
(Rtired S.G. R.S.A. Ahrnedabad) 
11.. Sundervan Society. 
Ashram Rod 
Usmanpura. AhrrIedabad-380 014 

To 	$ 	Shri S.G Pitroda 
Chairman. 
Telecom Cmissj.n 
Sanchar Bhavanr 
New_Delhi. 

Subg in-justice and under delay in my prottotion to 
the  

Res.ected Sir.  

with reference to the above subject. I hd sent my above 
application by Regd/j on 11th September.1990 to draw your 
kind attention for the injustice in Prorrotion as 
along with my service Bio-data. but I am sorry to bring to 

your kind notice that evdn from your of Lica-even I could not 
get any reply towards my representation. My service Bio-d.t 
as under : - 

I was appointed as Regular eS.A. with effect from 
1-7-1 59 with reference to D.G. P & T New Delhi No. 
1-25/62-NCG dt. 31.7. 1 62 by D.E.T. Ahtreclabad No. 

E.81/03 RP/60/CorrQIII/278 dt. 2.3.1 65 (As I have 
passed' First Trade Test - in 1962" with first 
a tt e rrip t) 

P.M.G. ombay.:'ierno No. A.E.-25/c.L. dt Bombay the 
19th February, 1965 I was "Co 	 R.S.Z-. from 
1-3-1961.11  

s per orders existing at that time, prorrotion of S.G, 

was awarded after 10 years regular service thenafter in 7 years. 



S 	

?,3 

:2; 

Loolting to all the above orders from D.G. P & T New Delhi. 
my promotion date was fixed on 1-2-1973 and again revised 
on 1-11-1972 as per the D.O.T. New Delhi No.5-59/83 NCG 
dt. 6.4.90 Putting 1st Trade Test R.S.A. along with 2nd 
Trade Test 	betch as such injustice was not oeing 
removed any my claim for portion was remain as "Deaf-ye:r 
with department since last 30 years". 

sir. I have been retired since last three years and fell that 
injustice done in promotion (only on-- promotion) in 30 years 

of service have put me in much financial loss. 

I, therefore, pray your Idnd honour to lo5k into the matter 
and your interoetation can give justice. 

Hoping for favourable reply. 

Thaxa}dng you, 

Yours faithfully. 

t.C. SHAH ) 
C.C. to; All concerned G..M, - for justice into the matter, 

aCIL NOTE FOR KINOT ATTNI ION PL-ERSE  
THE R. .A .5. WHO HV PASSED IN SECOND TPD TES'1 HAVE BEEN 
FIHAiCIALLY 	RDEJ VID C .G .H .T. GUJA RAT CIRCLE AFEDBAD 
No. 64,FF-4/onf/78/F dt. 5/ 7/90 WHEREAS I HAVE PASSED THE 
FIRSI' TEST IN FlRa2AiT4PT HAS EVEN AVOID FOR GIVING ANY 

DGP&T No • 81-25/62 -NCG DATED 
30-7-62. 

SERVICE CONDITION OF TRAINING PEr?ID HAS BEEN REPEZ-.TADLY 
WAIVED BY THE DEPARTMENT tUT THIS CONDITIONS HAS NOT BEEN WAIVE 
IN HY PROMOTION TO '1H2 SELECIION GRADE R.S .A .THIS IS NOTHING 
BU PUNISF'IENT AND INJUSTICE AF]ER PUTTING UP 30 YEARS OF 
UNBLAMI SHED SERVICE IN THE DEPARTMEI • TO M. 



11 

Anneure- 2,/7 

JEPAJ:1N1T OF BLco1iuII Ck.IONS 
OF F 1C S OF ?HB CHIF GNN. RAL L4A1SGSR * GUJAP T 

i 	LB 00i .01 ROL 	Ai-L.NDJ J3AD- 380 0011. 

TO 

Shri S.A. Na0V1 
Section Officer (PG&I) 
Department of Telecom. 
NewDelhi-hO 001. 

No.Staff-4/Ccnfirmatjon/78/F/104 dated at AM-i, the 24-6-92. 

Sub Injustice done in the case of Shri R.C. 
Shah, Retired SG RSA in prorction to 
the cadre of 58 RSA. 

Ref s 1. 'his office letter No. Taff-4/Cnfirmatjon/ 
78/F/93 dtd. 9-1-92. 

2. Your No. 16-7/92-p& dtd. 11-2-92. 

In continunatiob to this office letter 
No. :5taff_4/oonfirmatjorV7s/p dtd. 5-7-90. I am further 
directed to inform that the revisLon in date of posting 
wOs done by L.O.T. vide ltter No.5-59/83-11OG dtd. 
26-9-83. Accordingly, the orders were isaued vide this 
officc letter of even number dtd. 5-7-90 ( copy enclosed 
for reaQy reference ). he official is claiming that 
injustice had been done to him as he passed Trade Test 
in April 1 61 and Tvias confirmed h 

7 PMG Bombay. 

However, in light of DOT letter of even 
number citd. 29-6-83, the date of appointment of RSAs 
appointed during 1961-62 were revised to 1-11-62 and 
accordingly such officials were prosoted to G RSA w.o.f. 
1-11-72 on coletion of prescribed service limit of 
10 yecas vide this office letter of even number dtd. 
-7-90. The perusal of relevant recorus snow that the 

official wCs posted subatatively not after passing Trade 
Tes but after undergoing  training. Siee all the 
candidates .hoquahified n the trao.e test could not 
e cccommodteo in atches on same ae. D.0.:. ieiised 

the date of substEitive posting of all officials, to the 
earliest date of joining of training course by any one 
of the canclidaLe VJho qualified in that trade test. 

The cases, if necesszry, may be referred 
to the D.O.T. sta.Ef Section to review thie-r decision 
reardingrevicion of date of posting as R.S.A. Any 
information reired from this office may be called for. 

( om Sharm.e ) 

sstt. General Nanagar (s) 
0/0 0.•.1.. Ahrrdebad-1. 



nnexure- A/8 

DEf1'1T OF TELEWMMUNI CTIONS 

From, z The Chief General Manager 
Gujarat Telecom. Circle. 
Ahsiedabad: 380 001. 

To : Shri R.C. shah 
Retired Tel ecom • Govt. Servant 
11, Sundarvan Society. 
Ashfam road.. Usmanpura. 

:ED3;D 330 014. 

No. STAFF-4/Confir./78/F/118 Dated at I.1 the 29-7-1993. 

Subject: Non receipt of reply of com-
plaint for injustice in pro-
nOtion as SG RSi-. 

Ref ; 	Your letter dated 7-6-1993. 

with reference to your letter citted ave on the 
subject., the i4ndersiened is directed to forward hereiwhth 
a copy of this office letter of even No. &ted 9-1-92 and 
29-6-92 and to ifltiaTte that i.s per departmental rules you 
could have been posted substantially a RSh only after-
co.pletion of training, so your claim of po:ting subtanti1ly 
as RSZ prior to date of training is not tenable and so 1).O.T. 
had fixed dte of appointment related to detex of joining 
the training and not data of pCsaing the trade test which had 
been further related to the earliest date of joining by any 
candiate selected for a particular year of recruitment. 

You are further recuestcd to visit t i s office on any 
working day and see the undersigned to settle the issue please. 

rid - 1(2) as above. 
sstt. irector Ielecom.(sta-.df) 

0/0 The Chief G.M. Telecom. 
Gujaret Circle, Ahr,edabadi 380001. 
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BF 	iHi HuN' 	C2RALa AMINIt&XI 'E rRIBWAIJ 
AAL) BCH 

ORI.iINA 	PA.ICiIQN No.573 UF 1993 

tiri R.C. 6hah 
	 Applicant 

v/s. 

Union of India & ors. 	 .. Respondents 

written Reply on berialf 
of the respondents. 

I,L,  14 	working 

as 	 c) 6 !° 	 with respoaent 

No. 	herein, do hereby state in reply to the aboie 

application as under: 

That j have perused the relevant papers 

and tiles pertaining to the above natter and I aa 

conversant with the facts of the case and I a:a 

autnorised to file this reply on behalf of the rs-

poriden c.s 

At the outset I say and subcnit that the 

application is cflisconceived, untenable and requires 

to be rejectd. 

At the outset z say and subait that no 

part Ot tfle application shall, be deemed to have been 
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admitted by the respondencs unless specifically 

stated so tierain. All the statemes,aerneacs 

and allegations contained in the application snail 

be deemed to have been denied by the respondents 

unless specifically admitted by me herein. 

4. 	It is submitted that this reply is 

being filed with a limited purpose of ±±* 

resish9 admission of the application and interim 

relief prayed for by the applicant and I reserve 

the right to file a detailed reply, if and when 

required. 

5. • It is submitted that the application 

suffers from delay aed iatches and is barred by 

the jaw of limitation. AS per prayer 7(A)  of the 

application the applicant is requesting for a de-

claration that the impugned action of changing date 

of confirmation of the applicant from 1.3.1961 

to 1-11-1962 is arbitrary. It is submitted that the 

application is hopelessly time barred and that the 

applicant has not made out any ground for condoning 

the delay caused in approaching this donbie Tribunal 

at this belated stage, 

6. 	in reply to paras-Isj and v of the 

application, I say that the applicant nas chailenged 

the order No.F-4/coQfirm/78/44 dated 7.11.1984 

after 9 years, This is a time barred case acid hence 	 Ca 
rL- / 
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it does not come under the jurisdiction of this 

kjorl'ble Tribunal under jection 21 of the Ceatcal 

Administrative .LribunaJ. ACt, 1985. Fjenc this 

ion'bje Tribunal be pi.eased to reject the application 

on that ground alone. 

7, 	in reply to paras-v11 (1) to (11) of 

the application, I say and submit that the applicant, 

temporary Repeater station Assistant who was ubtraiaed 

and unqualified was appointed substantively with 

effect from 1,3,1961. The applicant appeared for 

the trade test examination in April 1961 and quail-

fled for absorption from the date, final result 

was declared i.e. 16.10.1961. Director Generals 

communication No,81-36/62-NCG dated 15.2 .1963 

states that the date of appointneat of tha qualified 

Repeater station Assistant of April 1961 was to be 

f
the date they joined the training class of Repeater 

tatjoa Assistaat The clariicatjon was sought 

from the Telecom, directorate about the date of 

appointment of the untrained and unqualified RSAS 

who have qualified in the trade test of April 1961 

and who were already appointed as untrained and 

unqlified tss. After getting clarizication. vide 

DOT • New Delhi Comunicacioci No.81-25/62_NCG dated 

8.1.1969 the date of regular appointment as  a6As  of 

applicant was revised from 1.3.1961 to 5.11,1962. 

Further, AW again Telecom. Directorate cOmunicatjon 

t-N NO,S-59/83_NCG dated 26.9,1983, the date of appointment 



4 

of all the qualified untrained RSAe trade test 

held in April 1961 was modified to 1.1131962. 

I say that the appiicnts case was referred to 

the Dar. New Delhi vide office letter No.taf f/ 

4/Confi rrnation/78/p/104 dated 24.6.1992. The 

Telecom. Directorate informed that applicant's 

case may be rei.examined in accordance wittne 

rules on the subject and he may be intirnated 

suitably. The applicant was accordin9ly informed 

that he could have been posted substantively as 

RSA only after cornpletiori oftrainiriy as per the 

Departmental Rules and therefore, his claim of 

postiriç substantively as RSA prior to the date of 

training is not tenable and so Telecom. Jirectorate 

had fixed the date of appointment related to the 

date of joining the traininj 5.11.1962 and not 

date of passing the trade (April 1961) test which 

had further relaxed to the earlier date (1.11962) 

of joining by any candidate selected for a particular 

year of recruitment. He was also itormed at the 

time of his visit that his date of confirmation 

had been fixed in accordance with .reiecom. oeptt. 

Rules and there is no injustice to him and there is 

no violation of Articles 14 and 16 of the ConStitUtiori 

of India. The applicant was confirmed on 1.11 .1962 

and he was also promoted as SG RSA with effect from 

1,11.1972 in accordance with the 2elecom. Direccorate's 

instruction v-ide No.5-59/$3-NCG dated 26.9,19, 

Order was issued videNO.taff_4/Conf/78/p dated 
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5.7.1990 for all benefits based on the revised 

date of appoiatneJt. 

In view of wnat has been stated above 

I say and subuit that the application is totally 

miscoaceived, untenable and, the applicant is not 

entitled to any relief, either interim or final 

and this Hon'ble Tribunal be pleased to reject 

the application forthwith with costs, 

Aklmeuabad, 	 As:t. GdI 
fT 

£)t.lc-12-1993. 	o 

D 	 _____ 

sierific ation 

working as P1) Ofo hnèreby 

verify and state ekitat what is stated above is 

true to ny kaowledge.informatioa and belief and I 

believe the sarne to be true. I have not suppressed 

any material facts. 

Ahmedabad, 

Dt. c-12-.1993. 

) 
Ass C  

Q/o.th hf G3 	 Tehcom 
(I 

Gujarct Ci t. 	-n L).2J Cnj 



&O(i'. Td& dON'Bii C.A..,AHMFDAB4 D 

O.A.iO. 53/93 

iri .C.Ski&i 	•• AppLicat 

vs. 

Uflioa of India & Ors. Respondents 

written Reply on behalf of the 
respondents, 

filed on: 	1293 

-x -X-X-X-X-X-X-X-X-X-X-2-X-X-X-X-x-Xx 
Akil Kureshi 

A.C.G.S.C. for respondents 



BEFORL TtM HONBLL C.A.T.,AHMFDABAD 

O.A.NO. 5• 3/93 

ri 	.0 .StI1 	•. APPlicdat 

vs. 

Uaioa of India & Ors. Respondents 

jritten Reply on beialf of the 
respondents •  

filed OL1 	-12-93 

Akil. KUreskii 
A.C.G..C. for respondents 
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1 Co 	o Cu1Tin No. 5_59/83_10 dated 

Director (ST) C)/o 	
New Delhi 

Circles and otherso 
Ab 

2(' •q 19(33 f rein Shr I So KriSU% 

addreo3ed to all 	8df C)f 'rele(,,cin. 

Sub 	Regularisation of appcifltriOflt of m3hs recruited during 

.96162. 

I 
No. 	

directed t jnvite your attention to this office letter 
am 	 nce) 

(oyd 152 .6 	
e 

81-36/ 2-1G date 

 

0 cording to which all the c 
diateS who hac1  been declared qualified 

n the basiS of examination/s ection held in 

for appointment as RSI o  
1961-62 and who had not hen cotnp1et 	

their training on or before 

1 • 11 . 1962 
were to be nparted codene(I nc'. e of tooratical and 

practical training and such calt0S Were to be treated as had been 
appointed as rcgular Repoater tatiO! ss1tflt and alled full pay 
and allowances in the scale of RS f o i the dates they reported for 

raininq. But all 
these RSs could not 

be deputeC for training, 

simultafle0uY dependent 
upon various facters li:e allotment 

of seats. 

capaCitY of rujninq Centres and on 
other dmir1iStrative grounds. 

In case of 
dict recifl1'fltS of IG1&2 trainiflci was 

totally 

exempted 
and they were deemed as trainflc PSAs frce the date of 

their 

initial 	
which has re3Ult° 	n the junior 

cnpletifl9 the 

oljgihC service frr prCti0fl to 	
gtfl' uhich the senior is 

'jet to cnplOtC the re ui5ItC serv ice. 

To remove the analy the matt€r h:d h'en under cons idcratiofl. 

It ha UW 
been decided th t all those untraIned 

approvd c1e1arTntal 

crdld1t 	
as on 1 .11 .62 shill be 	

eatud a having been appointed 

as R1s on rqultr bnifl w • e • f . 1 .ti •1 	
. 'Ihir snority may 

rcftxed 
accordthgly and they would be eli 111° for all the suhSeuuEflt 

benefit bSCc on their r€viS°' seniority. 

You are 
requested to take further n 	

ssary action accordinglY. 

1r1 faitThf.ullY# 
S. F.R1S!iII1' 

PtrrtOr (fiT) 

No. St/4_GYCh.I/9 	
dated at 'bad-91 the 9.11 .1983. 

Copy eorwardccl for infcr1flati° 	
u1d nec' 	.ry action to 

1 • 

	

	Dir(ct0r Tc leccmufhcat 	
TdJCL 

D.1. TlCph0S1 
Baroda/b/jk0t 

3. 	All 	5 TC lCg pbs, in Gujaa rt flircl. 2 •  

G.A. Maintenance, Bcxnby. 
- 	 ed to fUtfljSh 

inforfl)at10fl on the following 
They are request  

poiflt5 
 i the darc of Trrnsfl11i05 ssistant recruited during 61-6

2  

for regulariitb0hl of 
fl1)1Olt1t 

RSA recruitccl during 1961_62. 
Uaxne of 0fficial5. 
Gra00ti0t) List porticulrs. 
h th'r c1prirt1 nta 1 cn' ida t's 

IhethCr 
direct r'CLUIt 1- nt: 0  d1 da t uS 

The above infOati0fl may he funii5h°(1 within 15 dayS 

'1 
.L pJL 

1ett. 3 rector Telecom. (taff) 

fo 	Tolec. 	
Iedabad — 9. 

I 

1 
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I N THE HON BLE c::ENTRL_ AUtI I N 1ST RAIl VETE I BUNAL AHNEDABAD 

ORIGINAL. APPLICATION N. 573 / 1993 

Appi ic::snt 	 Bhr i R.C. Shb 

versus 

Respordents 	 Un ic:ri of I ncJ I . & Ore. 

REJOINDER 

(A 	 1. 	I, K.C. Shah, adult, the applicant abovenamed, resi- 

dent of Abmedabad, have gone through the reply filed by the 

respondents and am conversant with the facts of the case, 

, '40 14 	 state that contents of the reply is misconceived and not 

maintainable and I do not accept any of the contentions 

except those which are specifically admitted by me hereun-

der. 

With reference to para 4 to 6 of the reply, it is not 

true that the application suffers from delay and latches 

and bad by limitation. I say that my representation is 

decided by the respondents and the cause of action has 

arisen from the date of rejection of the representation. 

It is not true that the application is hopelessly time 

barred... I rely on the contentions of my application. That 

I was subjected to review time and again by the Govt. That 

the CGMT Gujarat Circle has not issued speaking order 
1J 

t and the DOT has directed re-examination of my case and 

hence contentions of the respondent is bad in law and is 

not maintainable. 
c- '  

Ca 

I Further say that the CGMT Gujarat Circle has re-

vised the date of selection grade promotion vide his order 

dated 5.7.90. As the said decision was not corrected, I 

approached to the Hon'ble Tribunal. That the order of CGMT 
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Gujarat Circle dated 7.10.84 was revised by the Govt. 

itself in 1987 and thereafter the matter was pending before 

the respondents. 

4. That with reference to para 7 of the reply, I deny the 

contentions of the respondents and reiterate and rely on 

what I have stated in para VII.1 & 2 of the application. 

The contentions of the respondents regarding untrained and 

unqualified is far from truth 	I say that I was appointed 

for RSA w,e.f. 21.7.59 by DEM Ahmedabad on regular basis 

and there was no requirement to treat pending my appoint-

ment for RSA in 1959. That the DPC has selected me to 

regularise the appointment. The question of trade test etc 

do not apply in my case as I was appointed in 1959. I say 

that the trade test was only to examine the efficiency of 

the existing staff, therefore, I cannot be confirmed from 

the date of passing of the said test. That the instruc-

tions issued by the DG dt. 16.3.1963 cannot be made ap-

plicable with retrospective date, therefore, the conten 

tions of the respondents about the clarifications from DOT 

etc are misconceived having no merit. That change of the 

date of my appointment cannot be made effective with 

retrospective date. That no opportunity of hearing was 

given to me. That I was working in the cadre of RSA from 

1.8=89 continuouslY. 	My seniority cannot be changed 

without any reason whatsoever. 

5= 	With reference to the contention on page 4 of the 

reply I deny the same and reiterate and rely on what I 

have stated in my application. The contention 	
of the 
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respondent about posting of the applicant as RSA is only 

after though and have no merits. 	It is not true that I 

am informed about my confirmation at any point of time. 	I 

reiterate that contentions of the respondents are baseless 

having no merits, therefore the date of confirmation and 

subsequent order etc are required to be quashed and set 

aside. 

6. I say that prior to 1964 the criteria for promotion to 

the post of RSA was on completion of 10 years of service. 

That the order of DG P&T dt 31.7.62 is very clear, there-

fore, no decision to change the date of confirmation of 

the applicant can take place and hence the decision of the 

respondents is required to be set aside and the applicant 

is required to be granted SG promotion from 1971 is just 

and proper and hence the application is required to be 

allowed with cost- 

Date; 

Ahmedabad 

VERIFICATION 

I, R.C. Shah, the applicant, adult, resident of Ahmedabad 

do hereby state that what is stated above is true to the 

best of my knowledge and belief and I believe the same to 

be true. 

Date: 

Ahmedabad 


